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Uzcrma Forests. 

Nothing in this section shall be deemed to pro- 
hibit ally act done, with the permission in writing 
of the Forest-Settlement-officer, or any 'clearings law- 
fully made for toungya cultivation By persons in 

10. For the purposes of such inquiry, the Forest- Po\vers of 
Settlement-officer may exercise the following powers :rz:i[et- 
(that is to say) :- officer. 

( a )  the powers of a demarcation-officer under The 
Burma Boundaries Act, 1880 ; and 

(b) t h e  powers conferred oil a Civil Court by the 
Cocle of Civil Procedure for compelling the attend- 
ance of witnesses and the production of documeiih. 

11. I n  the case of a claim relating to  the practice Claims relat- 

of toungy a cultivation, the Forest-Settlement-officer :: 2:;: 
shall pass an order specifying the particulars of such gya cultiva- 

claim and permitting, or refusing to peimit, such ti011 how 
practice wholly or i11 part. dealt with. 

If such practice is permitted wholly. or in part, the 
Forest-Settlement..officer may- 

(a)  alter the limits of the proposed reserved fo?est 
so as to exclude land of sufficient extent, of a suitable .. 

kind, and in a locality convenient for the , 

purposes of the claimants ; or 
( b )  cause certain portions of the reserved forest 

to be separately demarcated, and give permission to 
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Bzcrnzcc POI-ests. 

63. Any Forest-officer or Police-officer may, with- Polver t o  
out orders from a Magistrate and without a warrant, ~ ~ ~ ~ ~ ~ ~ ; .  
arrest any person reasonably suspected of having 
been concerned in any forest-offence punishable with 
imprisonment for one month or upwarcls, if such per- 
son refuses to give his name and residence, or gives a 
name or residence .which there is reason to believe to 
be false, or if there is -reason to believe that Be will 

Every officer making an arrest under this section 
shall, without unnecessary delay, take or send the 
person arrested before a Magistrate having jurisdic- 
tion in the case. 

64. Every Forest-officer and Police-officer shall Power t o  
prevent, and may interfere for the purpose of pre- ~ f ~ ~ ~ ~ $ m -  

venting, the commission of any forest-offence. offence. 

65.  Nothing in this Act shall be deemed to pre- Operation of 
vent any person from being prosecuted under any ;:;e;:';, 
other law for any act or omission which constitutes a 
forest-offence, or from being liable under such other 
law to any higher punishment or penalty than that 
provided by this Act or the rules made hereunder : 

Provided that no person shall be punished tvice 
for the same offence. 

66. Any Forest-officer specially empowered in Power t o  

this behalf may accept from any person reasonably g:f:e;d 
suspected of having committed any forest-offence 
other. than an offence under section sixty-one or sec- 
tion sixty-two a sum of money by way of compen- 
sation for the offence which may have been commit- 
ted ; and where any property has been seized as liable 
to confiscation, may release the same on payment of 
the value thereof as estimated by such officer. 

On the payment of such sum of money, or such 














